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supplied to Tamil Nadu from the
common pool is well below the stan-
dard) I mean that it is sub-standard,
and it is not at all edible, I request the
concerned authorities that proper qua-
lity rice is supplied from the common
pool.  Furthermore, the quantity of
rice suppiled to Tamil Nadu is" not
at all adequate to meet the needs of
the people. This should be looked into
and the quota increased. Thank you.

SHRI SANTOSH BAGRODIA; Mr.
Vice-Chairman, Sir, when I raised
this matter, it was not done with a
view to seeing whether 1 belonged to
the  Congress party or Communist
pa-rty or any other party. I am not
politicalistn'g the whole issue and this
the people must understand. The peo-
ple who are eating this rice, it is not
a question whether they "are Congress

men or Communists, but they are
the citizens of India. And therefore
we must not politicalise ' the whole
issue.

SHRI V. GOPALSAMY (Tamil
Nadu). The  Central Ministers and
the Government should  understand
that.

SHRIMATI BIJOYA CHAKRA-

VARTY (Assam); Sir, the point that
I want to raise is that the Govern-
ment .should know what kind of rice
is being supplied in Delhi itself. I
have seen the rice supplied in Super
Bazar and the fair price shops. It is
beyond human consumption. Govern-
ment should take care of it in Delhi,
not to speak of other States'. Although
I have my complaint about it for my
own State but I' do not say it.

L.CONSTITUTION(S1XTY- .FOURTH
AMENDMENT)BILL,1989.
II. CONSTITUTIONS (SIXTY-FIFTH
AMENDMENT)BILL,1989Contd.

THE 'VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); Now we take up
The Constitution (Sixty-fourth

Amendment) Bill, 1989', and The
Constitution (Sixty-fifth Amendment),
Bill, 1989. Shri Upendra will continue.

SHRI PARVATHANENI UPEN-
DRA  (Andhra  Pradesh); Mr. Vice-
Chairman before.I pick up the threads
of my arguments of the day before
yesterday, T would like to brieftly re-
capitulate the few points which form
the basis of my objections to these
Bills.

Whil, we welcome any
at  decentralisation  of  powers and
strengthening  of the  panchayat raj
institutions, we oppose these Bills be-
cause we firmly believe that these
are encroachments upon, the powers
of the States and these are politically
motivated, the political motive being
perpetuation  of  Rajiv-raj, and not
strengthening  of the  panchayat raj
institutions. I- objected t;, the Bills'
both on ethical and on constitutional
grounds. The ruling party is almost
at the fag end Of its mandate and its
term and knowing fully well* that
these Bills ca, not be put into execu-
tion till 1990-91. they are rushing
through these Bills with only a poli-
tical motive, keeping the coming elec-
tions in view, arid the whole exercise
has been all through a "political gim-
mickery which is guided by partisan
considerations.

attempts'

Among  the  constitutional  grounds
on which I object to the Bills are,
apart from the encroachment upon'
the powers of the State, as I said, these
Bills go against trie spirit Of the
federalism itself and against the divi-

sion of powers between the Centre
and the States. The very introduc-
tion of two mnew schedules Schedule

11 and Schedule 12, virtually means

introduction of a  3-tier administra-
tion- That means we are changing
the basic structure of the Constitu-

tion itself. I quoted article 1 of the
Constitution ~ which says. "India, that
is Bharat, is a Union of States". It
does not say that it is a Union of
federal government, the States and the
local bodies. Nowhere it is said like
that. Unless article 1 is amended,.these
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amendments will not be valid. I also
said even within the existing consti-
tutional provisions, powers can be
delegated t, panchayat raj institutions
because the amplitude of Entry 5 of
List IT of the 7th Schedule is so wide
that powers can be transferred to the

panchayat raj institutions and have
been transferred by several States
so far, like Andhra Pradesh, Karna-

taka, West Bengal and other States.
Therefore, this is a superfluous legis-
lation. Ther, is no need fo, this, if at
all,the genuine intention is to transfer
certain powers to panchayat raj in-
stitutions. Then I said a, to what is
the effect of these Bills, on the Centre-
State relations. One basic fact which
guides the Central Government in
bringing such Bills is the mistrust of
the State Governments. They do not
trust the State Governments and they
are trying to create some sub-units
in the States BO as to keep them under
their thumb by direct funding so as
to create , friction between the State
Government and the sub-State units
that they are trying to create.

While talking about devolution of
powers the Centre is silent on devo-
lution of powers from Centre to the
States. If they are -really interested
in the devolution of powers, ' they
should also have taken action for de-
volution of certain power, from the
Central Government to States. It . is
just like suggesting the menu without
- giving the" ingredients. It is air ad-
vice a casual advice; 'do this, do that'
etc., without giving the wherewithal.
I could have understood if the" Centre
had come forward with a proposal
that 50 per cent of the aggregate re-
venue of the Centre would be trans-.
ferred to the States and let the States
transfer 50 Per cent of their aggre-
gate revenue to  the panchayati raj
institutions. If. they had suggested
some such thing, I could have under-
stood their anxiety.

Also, they seek to bring some kind
of a uniformity in the panchayati raj
institutions in various States which
have their own characteristics. This
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is not a correct thing to 'do. After all,
in India, we have got different types
of administrations local administra-
tions, in,various States and it is not
desirable to disturb the set-up. It
appears, some bureaucrats, some over-
enthusiastic ~ bureacrats, are trying
to put their half-baked idea; into
these Bills and trying to teach
the State Governments as to what
should be done in regard to" the
panchayati raj set-up in the States.
They are also trying to say that every-
thing -has been left to the States, to
the State Legislatures. It is not cor-
rect. The whole structure has been
prescribed in the Bills and the States
will have no option but to follow the
structure which has been prescribed
in the Bills. Over and above this,
there is a threat by a Union Minister
that if the States dy not fall in line,
article 356 would be invoked.

I also said that the Bills are poli-
tically motivated in the sense that
apart from the diabolical move to
usurp the States' powers and creation
of sub-State units in the States, they
are also trying to destroy th, existing
panchayati raj institutions in the
States because they feel that through
these institutions!, the non-Congress
(I) parties in the States ar, streng-
thening themselves. Therefore, what-
ever structure is there, whatever good
features are there, in the panchayati
raj set-up, they want it should be
destroyed. This appears to be the only
motive of the Government. As one
Chief Minister rightly pointed out,
they think that there are only the
PM. and D.M. and nobody in bet-
ween; there is no CM. This is the
type of set-up which they seek to
establish in this country. .

As 1 said, it is purely an election
stunt and nothing but an election
stunt. It is not a genuine desire to
usher in any new panchayati .raj set-
up in the country. Furthermore, for
the failure of the Congress (I)—ruled
States ty hold elections, for the failure
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of the Congress (I)—ruled States t°
strengthen the panchayati raj insti-
tutions, they are trying to punish the
non-Congress(I)-ruled  Stateg  which
have already implemented the pan-
chayati raj set-up to the best of their
ability. Therefore, 1 said on that day
that these Bills are politically moti-
vated.

The Prime Minister hag been saying,
this. Yesterday also, he said this in
his Red Fort speech. He said that the
main purpose was to eliminate the
power-brokers. ~ Where  are  these
power-brokers? ' They are in the
Congress Party, they are in
the ruling party. The Prime Minis-
ter himself admitted at the time of the
Centenary of the Congress in Bombay,
that the Congress is full of power-
brokers. Now, you are seeking to
eliminate the power-brokers! 1 do not
konw whom you are trying to elimi-
nate. {Interruptions)

Mr. Vice-Chairman, day -before-
yesterday, I referred to the state of
the panchayati raj institutions in
various Congress (I)ruled States and
how they are behind in holding elec-
tions for decades. As a contrast,
what is the track record of the non-
Congres® (I) Governments? 1 will
mention briefly what has been done
by the non-Congress(I) Governments
SO that we can understand whether
it is the non-Congress (I) Govern-
ments which have implemented the
panchayati raj set-up or it is the
Congress (I)-ruled States. In Andhra
Pradesh...

SHRI JASWANT SINGH (Rajas-
than); Would the hon. speaker yield
for a minute? I would like to seek a
clarification from the hon. speaker. It
is my understanding that the hon.
Prime Minister had, in one of his
speeches in Kerala or, perhaps in
Maharashtra commended the pancha-
yati raj system as it was being prac-
tised in Karnataka and three other
Opposition-ruled  States. Would the
.hon. speaker clarify this aspect?

SHRI PARVATHANENI  UPEN-
DRA (Andhra Pradesh); 1 take the
hint.  (Interruptions) Sir, the Prime
Minister is on record that the non-
Congress (I) Governments of Andhra
Pradesh, Karnataka, West Bengal and
Tamil Nadu have taken a march in
regard to the panchayati raj institu-
tions. That itself shows that w. have
nothing to learn from the Doon
+ school boys in regard to panchayati
raj institutions. If the Congress-ruled
States have not learnt anything, they

should have given guidelines, they
should have arranged some training
classes.
4.00 p.M.

SHRI DHARAM PAL (Jammu and
Kashmir); You were also simply a
P.A. to Choudhry Brahm Parkash.

SHRI PARVATHANENI UPEN-
DRA. My time cannot be wasted like
this.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); It is not an in-
terruption.

SHRI PARVATHANENI UFENDRA;
How can I ignore it, when it is jarring
my ears?

If they have lagged behind they
could have held training classes for
the Chief Ministers to follow suit in-
stead of tinkering with the Constitu-
tion. In the Karnataka Bill vast
powers are given to the zila parishads.
This is an experiment which Karna-
taika Was allready implemiented. In.
West Bengal also, it is worth nothing,
they have started with the grassroot
planning. Now you have tried to
copy by providing for planning boards.

SHRI MURASOLI MARAN (Tamil
Nadu): Here the Governor will ap-
point the Committee.

SHRI PARVATHANENI UFENDRA:i
In Andhra. Pradesh, there 1is the
mandal system which the Congress
Party opposed at that time. It is an
innovation in the panchayati raj set-
up itself. It is a significant experl-
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ment in the-field of local self-govern-
ment. In political, administrative,
financial and socialogical fronts this
experiment has given tangible Re-
sults. It lias given shape to the ideals
of Mahatma Gandhiji.

I can refer to certain features which
are narrated in this booklet publish-
ed by Government of Inda—Pancha-
yati Raj at a Glance. While speaking
of the .panchayati raj institutions at
upper level it says mode of election
of the head of the instituiton, that is,
at zila level; Andhra Pradesh direct
in all other States indirect .Reserva-
tion for Scheduled castes and Sche-
duled Tribes for the post of zila pari-
shad chairman; In none of the States
except Andhra Pradesh the office of
chairman zila parishad is reserved for
Scheduled Castes (15 per cent), Sche-
duled Tribes (6 per cent), women (9
per cent) and backward classes (20
per cent). {Interruptions) m This is the
Government of India publication. In
the panchayati raj institutions, at
middle level, they say, mode of elec-
tion of the head of the institution that
is block or mandal level direct in
Andhra Pradesh and Tamil Nadu; in
all the States except the above two
States, indirect. Reservation for SC/
ST for the post of chairman; None of
the States except Andhra Pradesh and
Madhya Pradesh. In Andhra Pradesh
the office of president, mandal
praja parishad, is reserved forSC (15
per Gent), ST (6 per cent), women (9
per cent) and backward classes (20
per cent). At the lower level, they
say about the reservation of SC/ST
for the post of chairman, that is the
sarpanch, as they call it in no State
except Andhra Pradesh the post of
chairman is reserved for SC/ST. In
Andhra Pradesh, the post of sarpanch
is reserved for SC (15 per cent), ST
'(6 per cent) including cent per cent
reservation for" Scheduled Castes in
scheduled areas. These are the pro-
gressive measures 'i, Andhra Pradesh.
I do not have the details of other
States. What are you teaching to us?
(Interruptions). 1 am not yielding
Let me complete'. We have nothing
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to learn from the Central Government
in this respect. Besides the Andhra
Pradesh Act also provides for anti-
defeciion, that is, no defection can
take place but there is no mention
about thig 1, this Bill at all. Vast
financial powers have been given by
the Andhra Pradesh Government, in-
cluding giving village works to local
bodies, execution of the drought re-
lief works identifying IRDP benefi-
ciaries etc. Electricity is supplied free

of cost to all panchayats for street
lighting. Maintenance of completed
rural water supply schemes is en-

trusted to the panchayats and every,
distrct is given Rs. 1 cror, for cru-
cial balance investment to be spent
by panchayats. Then Mandal Nyaya
Parishads are being set up. The State
transport undertakings have been as-
ked to give bus routes to local bodies.
A single window approach has been
provided in regard t cooperative in-
stitutions  also. These progressive
legislations are already exiting. I
mentioned only about my own  State.
Other friend will knov ibout their
own States. So what are you trying
to do? You are going to destroy  all
this set-up. If  this Constitution
Amendment Bill is passed, tomorrow!
you will force us to revert t, this sys-
tem and abolish all our existing ins-
titutions. That is what hantiens be-
cause you have no provision for back-
ward, classes? We have 20 per cent
reservation for backward classes.
Then we cannot  have reservation for
backward classes. We have direct
elections for the President at all
levels. Now you are providing for in-
direct election at the middle and dis-
trict levels. What is this? Is it a
progressive or retrograde measure? It
is not a progressive measure at all.
It is a retrograde measure which you
are trying to thrust on the States,
much against their wishes. I will con-
fine myself only to these points so
far as State Act are concerned.

Now coming to the Election Com-
mission again there is mistrust of the
States here, it is true that the Elec-
tion Commission conducts  elections
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for the State Assemblies and the Par-
liament. But are you sending people
from Delhi? Who is conduct-
ing th, elections locally? The Chief
Electoral Officer is an officer of the
State  Government, The entir, elec-
tion machinery is that of the State Go-
vernment. Then why do you say that
the Election Commission will conduct
the elections as if the States are not
conducting  the  elections to  these
bodies? I could have wunderstood State
Election  Authorities being  appointed,
as Andhra" Pradesh is now proposing.
We are proposing an  independent
State Election Authority which
can m take guidance from ¢ the
which can take guidance from the
Election Commission, whenever neces-
sary. It is not practicable that the
Election Commission, sitting in Delhi,
will conduct elections for lakhs of vil-
lage panchayats, thqusands of blocks
ana hundreds of districts.. It is possi-
ble? What is it that you are suggesting
here? Is it humanly possible that
every dispute of the village pancha-
yat will come to the Election Com-
mission in Delhi? Is it decentralisa-
tion or over-centralisation? You have
to explain that.

(on this particular point, I would
like to quote what our Chief Minister
has written to the Prime Minister:

"The entrustment of the superin-
tendence of panchayat elections to
the Election Commission is both an
insult to th, dignity and credibility
of the State Governments as well as
an administratively ill-concieved
measure. To imagine that in a
country as large and diverse as
India, the Election Commission sit-
ting at Delhi can effectively super-
vise elections of lakhs of individual
members in addition to it; consti-
tutional  obligations i, regard to
Assembly and Lok Sabha elections
is indeed naive. In Andhra Pradesh
we have already provided legisla-
tion providing for an independent
‘tat, level election authority. I

must, therefore, strongly oppose
the proposed involvement of the
Elections Commission i, panchayat
elections as both unwarranted and
impractical”.

This is in regard t, th, Election
Commission. I have already mention-
ed about the provision f°r the Fin-
ance Commission. I do not want to
revert to that.

Now coming to the details of the
BiUs, I do not want to go into de-
tails because it is all trash. Ther, is
nothing new in it. What ig ew 1, it
that yo, have suggested? I do not
find even a single new featur, which
we can copy. Moreover, if you take
thp Nagarpalika Bill, it is all funny,
ffn every town, you want to provide
a Ward Committee, a Zonal Commit-
tee, a Municipal Committee. What is
all this? It is fantastic. Some bureau-
crat sitting here, who does .ot know
about  the  municipal administration
drafts the bills aided by peopl. like
Smt. Jayanthi Natarajan. 1 do not
know what is happening here. They
have got , cell sitting in Kushak
Road manufacturing i  these Bills.
For God'y sake, don't thrust on this
country these fantastic Bills.

I want to sum up. We may say and
go on saying so many things. But my
time is limited. We have a saying in
Telugu. a newly married perso, does
not know what a sunrise is because
he is immersed in hi; ow, world. It
is like that. These people dy not
know anything about panchayat raj
and they have .come to lecture us.
And to the beating of drums by Mr.
Rajiv Gandhi, these chaps go on doing
Shiva Tandav chanting "Panchayat
raj' "Panchayat Raj", For the four
months, we have bee, seeing this.
Shiva  Tahdav on  panchayat raj.
What is the new thing which they
want us to follow? This is all bun-
kum. It is not really , revolution.
They say; this ig a revolution. They
say, thig is a revolutionary step, this
is the brain wave of Mr. Rajiv Gandhi.
What i revolutionary in that, what is
th, brai, wave in that? Let them
point out one single revolutionary
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thing which is not there in th. State
Acts. What I want to say is, it is not
new gimmicks which we need.
What is needed, is the political
will to implement it. In ,ou, own
States, whereve, they hav, defaulted,
you force them to implement the
panchayati raj system. Don't try to

teach us on this point.

Lastly, T want t, close by saying
that yesterday 1 was very happy to
hear the Prime Minister telling, "The
Britishers have handed ove, the Raj
to the Indians. I am very keen *
-hand over power to the people." I
only wish he does it very 'soon so
that thig country can be saved from
this misrul, and corrupt administra-

tion.
st grra fag wegafe
(Frerz) : Srawmeas watEd, @ i
zqma mieie fam AT 64 WX 65
o1 @win T b fow a9 g § )
JAqF aEar WL EART ST A FE B
& & 9§ am fewrar AT § SAw
Qe qTE W 20%aq o AT ara fAad
Fgt & swEAT a%eQ g Avw faar
A S IAF Tifeferw qE
St Tstifas  TE 9T SARI @Al
R g SATHTH AT Sff & HT 6 HA
1975 ¥ fgrgeard & wegufa @ frat
& oY fow FT F WY FFi Tlaaan
wenfq 1 faar a0 SAH ST /gFI0
qst fedt wf 9 g ag 9 -~
"In th, petition it has bee, stat-
ed that in view of th, growing
centralization of power and the
destruction of democracy .t the
' grass roots level by the Govern-
ment, it is necessary to provide
Constitutional guarantee for genuin-
self-government by the decentrali-
zation of power, a'd their elec-
tive distribution among gram pan-
chayats, zila parishads, States and

the Centre."

gqi Tt 37 A Tifafewa 1%, 909
qrg & awa= g agl 4 IAG qA19-
qg | AOFT F@ 9 ATk fG@TAT AEAT
¢ fo5 T fad=aT § IOTHRIAFIAAT
gb‘, Ty 7y g &, ouE HgAT F,

fafea s &, soifads ag &, oz
fagr<t amgdr®, va . oA, fee s fasar
oS Tafady &, awaraae & sy |
F, it Ta F, T A& F, @Y, Y,
T, O, oW, S, 9, & 3, oy
farm®, ave wifes, 9w faz g
HY TRgF, THAG TGART F FEAHT
4| @ fge arz fawmrar argat 1w
al &% £rpdg 350 A T 2 EA
78 @ & fR 09 S § ag fam
arar g o ag sama srdarm
gy 1975 # foa &Y mrdrw &
fag ag fam @17 W FTa ey, WY
41 | FqT I8 ATT FEAT AMET § I 791
T Gre T AT ArgfediEe
¥ wdarmar g1 W 9 @ Srees
gt 70 sfawa ST Fwfa qr 1975
Foar wq A T @ groar g
aft X 9% Fwr ¥ w f5 g
. on. €. g, oT . R 9
TN agl wra faar) ooy fam A
WA AR AT AT agr £ fF
qIAFAT AT FAT 4T FAT A €A |
ara w1 g 5 uz Gar &g aist 7
F4T ST @T 2| TAFT § ITO )

9gy AL a6 32 T G FAT oY

32 @3 ¥ 32 % Sirar $70 4 AT
gare fog Jar Tsha o & feg
a2 gg Swar fFar amad s
FAR § T4 o4 ¥ 9127 57 24 3
Tg gAT A TH 7 A agawma gar

- f& 5z 329% w4 SO ag 3459%

Srar &1 ¥ 32 9% fgfieeg & o
STy 4 HIT SHAF q18 F Rgar Har
F@ 9 f5 =g F/0 AFa0 | TEEE
g A w1 A3 § 5 o3 FREtae
A dqr S WA 97 98 FRAeieaIn
T #AF ST VR0 ¥, WEAE eF g1 AT
¢ oo . RO, §. #ig =W
F ary ¥ Taadr g--

"Rs. 1.34 crore were spent on

relief works i, area not affected by
drought."

wiet 5132 74 &, gETSE 9, 1.
FUZ, 134 WMT §AT OO 50
faar wmr, &g ML ? FE

24
G
FqT
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[ gEesita ffg weeanferan]
gww & WEw ¥ A, 3@ FH
§ aar, .. (swEaae)

Mo Y FIOA  (Agraeg) -
64 T[T 897 F7 7T ZAT. . . (WAYA)
og =rfgear @@ Fﬁ' g U, S,
&t At s, |,

=t gz ot Tag  wmagarfaar
A @ g .. (SWwaw|)  Seaene
HFRAN, @O eArT A gd | ¥ gard
fag s gaw @A gifga &3
fe o7 A oA w2 F A6 §
TEM FAT AT FAARIT AT & | WAL
ar fad swar @ & vy T qE
a1 faer gur fw oa frmemar
g1, 9q% arg ag fawr w@r g-

"Rs. 8.65 crores were draw, in
advance to show the amount has
bee, spent before the .ut-off dates.
Rs. 2.44 crores were spent on items
of works not covered by guide-
lines for  employment-generation
works."

gfad | 397 dwa & fis faa ATse
a qar war, g fgarg ar F
(=magm) 38 § 250 Faz qRAT &
T 98 W g | A 80 FUF SATQr
o 98N ga T W@y T -

There was a diversion of funds,
Rs. 1.41 crores;, from one sector to
another."

"Be. 4.5.1 crores were spent on
items not connected with drought
grelief.”

R - o A
srvsgaima gt g@ 20 A aaar fow
g7 TF war a@nar &5 IAF qEr
s feeel @egre GO FET 4
IF Isw<as § oAT H ZAT Srar

91 5 W9 OFI§eE GHIE qoar 41
i 48 @ gF Fer fwar & 41 a7
4 1% ag IFAvergar &, 28 & ogx
A1 ST 39 drA I 9T FrE] w94r
gziez Fwrar omar q1 ag feest a7 §
ST T ——

"Rs. 5.38 crores wer, drawn from
the treasury i, advance of require-
ment and deposited with banks for
other executing agency although
certificate of utilisation of funds for
relief purposes was recorded."”

A, mamvan WA (Ara
uRW) : ITHATAE WFR4. naAaTAaAr
A2 TP W3 9FHL TIT T AT
JATAT AR W@ # f o g3 aFI
T,

ot favafsm awdtfom fag  (war-
we) - &, Q. ot e #&

B |

=t &, geamTTIger IWET ¢ TR
ag amy & smw 57 f5 . o
u, off, foqid ¥ gg &t fmar mar 24
q Aqa 2g fagaw #ear 9rgar # %
DETEW gURTT § &@a qar afeaw &
fea & & fwar & i quar af
foar &1 S waM STEE ¥ 64 T2
F1 gquar fear . . | (wFEW) St ¥y
IHIT A 64 FUS T ALRE 7 g9aT
fear &... (s@3um)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Thig is ny point
of order. You kindly sit down. (In-
terruptions)

SHRI VISHVIJIT P. SINGH: I sup-
port the Telugu Desam Member.

He is very right. The money has
been spent on the welfare of the peo-
ple of the Telugu Desam. It has been
spent on the Raj Kuteer of NTR.
It has been spent on the dance; it
has been spent on the films; it has
been spent on all those Tamashas..
Those Tamashas are for the benefit of
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st gasita feg  sgaafwar
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 witwE ot gt (@t a2w)
ag ar qar &, I 2gy | gifwe
.. (s@=ara) -

-t grasia fag  wggmifear
aa‘r dar qF), eqTAr d@r g ¥
F|r ), aurm @ri g8 qAr 6%
FT. gATHT @7 7ar B JTFATERY
:ra“ren & e &l AT qFAT &
faw @1 §ar war qar A fEwTNR
& fou &Y f@r S§wr MAr S8 ofRE
& #wiTag AR FAT gT Aq), ag fweEt
Fm # ofaer § T agiez T gag
ar g, oS, FrROER L.,

WEu) ag feawe AT Ag A7,
qf @y § oRET 1 ...,
(wa=ea)

9aFITAT ' gy,

Rs. 1.30, crores were spent on relief
in Mandals not notified as flood affec-
ted; improvement of several irrigation
works not connected with flood da-
maged were take," up at a cost of
Rs.

Rs. 2.98 crores. * fag, g44 ' &
- vNT, 3 FwAtar 78 FT 441 2, ST
& q|r T wgr arar g7 ag &t
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wfawdy ardr § a2 ura-ﬁazsﬁ fmr

g ) '

SHRI PARVATHAN'ENI- 'UPEN—.
DRA; Diversion is not embezzlement.
What is the erime he is pomtuig at?
L don’t understand. :

- SET s fag s (wew w2m):

St 2z Agq e &Y dar. gor Srar g

gEnr g fagaw gar g
(smrama)
stwal T e @l
gAgIfas aifer ar aw agt awal;
72 fawal =% agt asd T @@
e FT FAET L., (FEE)

-

ft giw fag wegaifear
e IR & § g g Ta § ngad
N F ¥R T amers qgrq: CE
faar 2o :

"Central assistance unde, irriga-
tion was for works like extension
of irrigation system, construction
of reservoirs, field channels,, path-
ways and bridges over canals, but
did not include repairy and resto-
ration of buildings. Rs. 88.75 laksh
for repairs to buildings. Then Rs
3.40 lakhs on guest house, beauti.
fication of landscape and garden."

=i} favasa gedishe Tog a-amg
wrarer, g €W grETR fare far w1
it 7y v grard fe favar mar

&t e s fam
% @%’,mfzwﬂﬁ ﬂff’

]

"Rs. 2.40 lakhs for purchase of
airconditioners, sofa sets ..."

SHRI PARVATHANENI UPEN-
DRA. Ar. Government Officers with-
out airconditioners?

SHRI ANAND.SHARMA: Thi, is
diversion from drought relief to air-
conditioners. You should be ashamed
of it.
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aﬂﬁwaﬁragm?fhafﬂszqm’r,
98 ¥ grErifag faar mar, (samera)

SHRI PARVATHANENI

cers without airconditioners?

AT XYFT O ¢ AT gy
efear wrfrast wan-sstans T & |
oo (WER) WM gw miF § 43
g ©F wIT-gEiwT grew F s q2

faeslt waT # firws g1 ary
T CAT-F e mgﬁ..(mm?}'
I 3 oot oY w4F 8 )

=t g¥rela fag spafear
feEy, wa?mﬁmd?mrq ar g=ur
&, %37 d3-%0 ¥ Qae-Fdmy sy aary
a7 ... (smEe) TE HA FTT
&S 70 Sfawy s, . (s

Bk b R T C L e —
TIH F | 9 wEe e ..
(=amin) ey o w299 fn
T AT fqar Ao d |
(Fa3grm)

=t atesila fag sgaafaar - 70
T SAAr HARE A Tl gt g ar
aiet  afed gt & a2 v 7373
WRE A A1 F drm Fig Eici 8
fasre-fag=ar F gz § woar FaoT
ST ST & 39 50 F qory fae
T® g &98 F ATH FATAT

fad, gar § 741, wa“rm AFAIE
e Ay Efm .. (magm) | | |

SINAIENST HFIET, T g g
8 9w GW AT O & wwar
=T, # 15T araT 75 ar
(g .. .

=t R SR oy s
art_gnwr T firar @ wm wree)
TET B A7 Ay gt drez
& ol 83 g e, mg gy e

UPEN-
DRA. Are Government of India Offi- ETFT FrY

N gl fog mpaifoa -
# diareft o 7 RATAr viza F {5

w3 2 g qom §

stee owT Stes Tem, 7F
F AT, A-T17 302 ey
g1 T oY B Tar-g & 7 ar zq=
W@/ B

N gy SEUE D (I
ST %qwﬁl..f:ﬂz(ersqm)
Sit ST QT 24y & a1 ¥ gazy

;m LCUESCTANE F I C g, 3T
o

THE VICE-CHATRMAN (SHRI vV,
NARAYANASAMY): Without permis-

sion nothing sheuld £0 on record.

T ARl @A (wer )
RAIR sgaTfrar o 3y N feeed 7
fear sy, - -

S grasa fag wgaaifaar
STANTETH HgEA, 2 arg 533 T
T B AT 72T F A0 A o Wi E
ITAG ERATT Y & gy iy T TiE &
TER 0T ik ATVG ST FT a1 w9z
R b At e — 7! AT
AL S S
U faar afeas § 737 s v9wr qay -
st fa sa¥ gen ¥ sqeris &
WEFT U Fam qu & Tarar
T T 1. T ag GG
ST, & 9g 5T sy -vy7 & LT Eh

B T-TET & St & &7 aweds

B B ag dar gy AC T EY)

[ 750 9% 75 qr aft-aww, goi

I8 T T aT IART TrawE agt oy

S L T Z fr
yors <

wFtag, T T 74T AT 747 2 P
T G ¥ 5y Fiez iz qer
(aFzie) fm AL BT AT faasy
%EH.;rﬁ'ﬁa-af‘ﬁ?mq‘ﬂﬁ#ﬁ T
AGHT T qaTAT STEATE i Fifm s

T N gEmifus fear FE2qqT i
T arar wy g T Far-
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"The Soviet experience teaches
us that Constitution must corres-
pond to definite social relations and
the stage of social development. If
there are no substantial changes
in society and Constitutional clauses
remain virtually static and inva-
riable, there is no need for its re-
novation. If, however, society is
surging forward and achieving the
ideas outlined., the Constitution will
lag behind and become outdated.
So it must be replaced by a new
one reflecting the changed condi-
tions and needs."

TR FF A gH FEREgmE |
FUSHE @I F1 AT F7H € a1 a591B
grft F gt | o gu A e ¥
TRt mrrm fqm'r qr ar  Faa
AT g A% g8 i A e Y
T EFA T 1977 # ST ST St
aref @1 SdSeer feeirst far o, Sa¥
Fz1 415 Fidiaat qugm gq T
A & e e w47 | aurs At
FEET I AT AT it 75 HC T |
areat, wdl fygsr AT gard o
aq ¥ Aal Wﬁmearrm S et F1E
& qafc wQ zrl & gaTr Farar
wrzar g o aordas e & anz
ELl sr=rr F guT oFm AL gvrrq-emz
m!gﬂq‘aﬁfﬁ? ‘«'Tzrmv:ranaqcra a
T A TATTEN 1983 X &--3I.
qF. A aaq gfsua 1w gfear &
WSHE A

1w aaamn*a'eﬁu (saewdm):
gsite FIE uﬁraﬁTé* 7 sraide famra
Fear< oSt T & AT §F A TAFTE ?

A g fag - wgdarfar

T T |, aa%wmmrqun
D. s. Na.kara Vs, Union of India..

B1ET smaTis g . a2 U, oy,
w, § Higd | ooMHE o1 AT E,
ALY A1 HE /AT )

St gizw Tog sl
a7 o wrafas a€ gw f@ar
TATET

Th, expression 'socialists was inten-
tionally introduced in the Preamble
by the Constitution 42nd Amendment
Act 1976. The principal aim of a
socialist State is to eliminate inequa-
lity in income and status and stan-
dards of life. The basic framework
of socialism is to provide a decent
standard of life to the working people
and specially provide security from
cradle to grave. This amongst others
on economic side envisages economic
equality and equitable distribution of
income. This is, a blend of Marxism
and Gandhism, leaning heavily to-
words Gandhian socialism. From a
wholly feudal exploited society to a
vibrant, throbbing socialist welfare
society is a long  march but during
this journey to the fulfilment of the
goal, every State action, Whenever
taken, must be directed and must be
so interpreted as to take the society
on®© step towards the, goal.

JUHAreas, NgEd, AlEdE  Arga
EHTT TIHT &0 ATT AT W T | A EH
geafrdws &) faarsa F Fra1aFe |
ok famg dreq & fou § w3 o
FRATE ! WA Ty | T ST-37 g
wifeezqmy & augd 9 B 419 ﬁ'ﬁ
§ m-qq AR F we & g, Ag
Fg wfisea & ugrfaes o1 ara Fd
T grar ., ., (EeE) .

St TR s@aw fag (fagre) @ s
g8 uyd oA fas o & foe FET
|y & | 4T Say T wwmar ¢

st grafwa fog  wEaifaa
FIUFT HTH ACAT a7 # o AAGIAT 74
3% |

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Ahluwalia,
your time is only nine'minutes more
and before that you have to conclude.

SHRI S. S. AHLUWALIA; They
have spoiled my entire time. What
to do?
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. THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); You have taken
more than twenty minutes.

SHRr1 VISHVIIT P. SINGH; How

much time I am allowed, Sir?

THE VICE-CHAIRMAN  (SHRI V.

NARAYANASAMY); Thirty minutes.'

st giw ot Tag mgganfaan
FIAATE (5] qcr?:r qg UAT &1 |17

%. 5:1"”‘1‘ I_'E”I. h" W llﬂ-‘ﬂ
FIE F1E AT waTH geRT Tear Sl
®OF W WIC G
vw @a wrew  fear
e @zt 3 WEE 6437 UREAT
AZr grar SrfEw gAY TH
art a2t wafs ame mex
F nEdde  wAm 5 520 ¥
g% gt wr fr,

“Sir, it ig a fit case for your ppling.”

VEIRT, AT 3T gts @ §
R AT FATT @ §AT Sar F
A WO R Ar KT At Fh

IHAE G AT ) :
A aads fagr (fra)
Tl A% ®I S tgr qr ¢

#t giEste fag sggafaa
WA qF AT WIAT WGHT d4 A
A @r o7 1 #x S owew fear
fie Fa0 wagsmr areEm g E
s uAfy ow B/ F o &Y
ufiges fgar 91, =g H2r AT,
aqtrnam,agvﬁaar?q 341

T WT I AT w &
5 =g fara Hf traﬁa wref’r &
g IANT A gaer fAde HT
$=F=!?r AT @ Fan’rsr qT G

7 & v fadhy - aq'fr-rq T

wran s W g1 omw
fa<m  mwfag &< g &
T 9T 5z ar af s v
3 FIAFEE FOST W OE 1w
T qEi @E FET B ;ﬁ-&g
aqoT T fe r!ﬁgﬁ ITFJ]E&' %
T grew fafaezy @ crtn qET
Q¥ ogrem fafvee dmr A

,si;

HFAAT § | GAT AIXT . BT FordT

g 1 @ fefigee wfaege w2 ar
wr qgf § ? g fefimw iz
w1 qifea faedt S FW7 £ 7 W
Tz @E FmY e fefigw ez

A A A8 & 0 mawi fed
TAFIT AE &

SHRI P. K. KUNJACHEN (Kerala)
The State Government is elected by.
the people.

SHRI S. S. AHLUWALIA-. You
do not know the administrative sys-
tem of this country. You are only
shouting. District Magistrates _  are.
part and parcel of your administra-
tive svstem.

T IT G ET g

% gqs Fa ¥ fam ag 's‘f?
gar A =ear § & foanifiand
F ooy AV gor wwar, @g qv
TAFT WAT 9T A W ERAT
gaifn g & mr faorr faan ity
gemr %X famr iy =7 @03, |
(zmam) |

- = R mnm fag : za% &ar
w1 fardroo S g, a7 wwETEe
na ?

ot farafom qefifem fag: =
qars e wEeg, zfan gg  afa-
HITTH TT & TT F | AR AR
ar afg-ua<ras gar =rfzm

M grasiafag segaifaa
TSI WEwa, S frouw o wF
F WreTR ¥ A7 oar @ ar 3 oS
oF war feeelt F owaar & oy
F ¥ A7 1697 ¥ w7 F Afm
q g #iT ST & samar
50 97 ¥ ®T ¥, ¥Wifs Iaw 7
% gefanm @ E csfafaedfew
Fifaq & w1 aga WA wAwiori
gqr oS o8 o1 '

§ sox amfwz sl w0
aff=ef drer % fadlt T 7,02, 0.
sr. &7 foge @@ gt § oo—
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Aty By T & grea & A v

The totle expenditure incurred in
the programme from 1980-81 to 1985-
86 was Rs. 2315.52 lakhs in West
Bengal against which Rs. 256.53
lakhs were received as Central assis-
tance. The ‘expenditure included a
sum of His. 39.60 lakhs provided by
the foreign agencies. About 79 per
cent of the expenditure was on pay

79 wfamy Gar v ¥ #iw
gatdfra ® sar war | ar foasr
FIg WL AAH gL 41 A
& foz feaar dar ogar
(sm=ar) |

[

en
!

ot Tmwadn fag ;3 fag
fopiare = 2 7

Al grseita fag waaifear .

T Z 1 AT Fia AW HARD,
oFlo T @aw 4 + fAw =
st g A wfvaw gam §

"Against the total budget provision
of Rs. 685 26 lakhs on the programme
during 1980-81 to 1985-86, the expen-
diture was Rs. 571.41 lakhs of which
the establishment costs alone amount
to Rs. 454.17 lakhs. That is 79 per
cent.

571 =g ¥ % 454 w4\
wezafamdz prz @ usfRfqeefer
i ¥ & ogawm g war ) ar
Fpaar a1 mrx SoFte T AWZH
¥ fag == fegr 7 gabo & A
ar ag & % a8 @ 991 ST omTw
% FIT & T ST @G 41, 98
WET dg F OWTWET | gEAE 39
AT AT B | ABAE THA ATT AT
gt & fw oag fam aadi =r w@r §,
aees g @ g fam ¥ g
AT 37 YT Aig H OWrOAr, THEY
ardls g AT A aedIH ¥ JEAR
§ nvl 7E W 4. .. (q97 W@ g2)
IAIAETE RERT, W G Sqqr 99
§F AT Frofloume & AT T
Row F AV 3T Hifteegmm  oHERE

and allowances."

faq T <@g fwgr &, 7 @ ux
e W FE &5 o1 dmA ow
feng 4% w157 |-, sieslfedes
HI% Q® w1 54T ST | & R
I F, F sqr gEET neq AT
TT FHF & 7 HAL AE I wRF
ar A qwd & T 9O AT AN X
gty I3 fumr ofwwdt & oy ar
geirdi &% win famer fs wedm
4% HHT T Tao, 9NEY 59 9¢ faT
A AT 3w, TR 9T ¥ oWaATN -

7 w0 oFR, gEwr o gifes &
ST 7 omaty 984, anifn gl
gl § fn som AT wig %
& fav. @x & aFf oifer ¥
W w1 @afom gt faweRr
g At waar widl wmifes § g
g oo adl o fydw s ER £

B

L IqRETR wEiga, § zaar &
THRAL AFar § WL WGFT Fqw

SrEar g fR 89 41e @@ g@aiT )
g g 1 el meiedt B ogisige
fa s swasg & & ...
"Panchayat auctions' bootlegging"—

"The president of a panchayat union
has had the courage to auction illicit

- distilling in a village for Rs. 50,000

a year.," (Interruption) I am not -
yielding'. It is your paper. :

SHRI S. VIDUTHALAlI VIRUMBI
(Tamil Nadu). No, it is not incorrect.
The police officer had arrested the
culprit and action was taken against
the culprit.

i

THE VICE-CHAIRMAN ¢ (SHRI V.
NARAYANASAMY): He is not yield-
ipg: P}_ease sit4 down.‘ Now, Mr.

W gtaaw tag tfmar :
scm‘msn‘g: HZEd, q@'?ﬁg"? g
f5a®Y asg & a5 dwrdy v faw
wraT o2, agr AR & fR wew
¥ oiw g% 497 459¢ TW 9T WA\
T @ § 71w awdw e
g a1 =7 g, fr ag fam Tsa
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[= gzt fag sggaifaan) . W FT 80 FUT wAGT W g
wT AT F gl o @Em W@ AT I § HT amw TG E
g a7 @W gAw gm N W@ R f& & =7 ¥ ﬁ}ﬂiz g o e
T frsEaa a1 Endes fed § A ATT W AT Ay o e
% oag wawiei ¥ fear wioar T B ET 80 wAT SHAT A
g7 ?f.15f7 ﬁ"T ‘hf-'ffq_ TH "‘T TEAT B fq&' Lol

Fifm ot wefaer wifeerr s gHEE
BETI ‘E.TH'C'.‘ FT TET g ag g‘ﬁﬁzr SHRI LAL K. ADVANI (Madhya
&1 & 2| TE HT 90 S{AT oo Pradesh); Mr. Vice-Chairman, Sir,
T SA4T F 9% FIe rl‘l"n MOT ;T those who have spoken before me
g2 a3F fn T - .'fﬁ-"( either the day Dbefore yesterday or
Ty oo * i today, whether they have supported

T 30 gr ‘ﬂu E_‘:‘?.ﬂ‘ GAT HATT | the Bill or whether they have oppos-
:‘-'f_f"_‘h""r Ta4Ar gl "" , fimer F}'RHIT ed the Bill, have spoken with passion
& e ’EFE ST B3 Ig q fx o=z and  vehemence. Those who  have
yr.ga ¥ ooater 9gwr faor w8, supported the Bill or 'rather the Bills

GEAT A mier q:, 31 mar regard them as h1s.to.r1c measures. |

£ UNLIE heard the Prime Minister sa ester-

?F T 4T gai T oE : y I

0 &7 ars & T day that Swaraj for the first time
1 T q TRl feo w0, FEpax would be coming to the people after
aA1T AT T MET WT G gra g dl 40  years... (Interruptions)... in  the
7 a8 w15 F f oo a@i Tf “|  real sense of the word. 1 da not
FARTT T f":"s\‘ = Sy ;“ - knoyv 1whether khe ffealihs.ed that thlat
a.' particular  remar o 18  not only
il F?:n’ g o ‘TG-T am{ ¥ AT smacked of arrogance but it was a
g g | a8 ?‘Il’ﬁt I o qe denunciation of all his predecessors
TETIT g 3@ ST o4 wmr & in office. (Interruptions)

:?GT'_‘: ‘:? AT ' | i}'l"ﬂ‘ On the other hand, my colleagues
rar g T T é’if‘f arfsm this side have attacked the Bills in

B THof|To @y T IR f:aen‘ztr very strong terms. They have des-
HIT Ayt 'Tw‘ITE.‘ B F qfyad o5 cribed it—some of them at least—as

L s "g T ﬂr(.:.;or,c-r-[;o - "Fﬂ' a diabolical device to destroy the
Bk Constitution, to wusurp the powers of

LU [ o gt
;— ‘hf ’?TT %4 I qw -'" _[ ‘F‘. States. Frankly, Sir, I am unable to
2 e _ B it {"” ‘éj_'-‘. fewi g share the passion and exuberance of
P’T J ZAWI @H i ‘irlf%rcr_ either side. But I do feel desply dis-
F'T: M ¥ Sadw @y fa SECE H' tressed, deeply disappointed, that an
CEOIESIE S iy W-E oL, issue like panchayati raj on which the
{El:rqam I 3 whole House should have been una-
nimous, hag been so mishandled and
SHRI . P ARVATHANENI UPEN- 'messed up, so bungled up and botch-
DRA; It is all false, it is all a fig- ed up, by the ruling party as to

ment of his imagination. :
& evoke such acrimony and to create

such a sharp divide between the two

fﬂrﬁ ECY ] amEa 1ag AT I sides. It is something about which
a‘[.-rgf‘q: Bor sy 15 I ﬁ S8 you should ponder you should think,
ﬁ;,m fna aa T HT‘{I' ar . why this has happened. While my
mnm] ! colleagues say that these Bills are
taking away the rights of the States,

wgTa I would ask who will be there to

ﬂ't’fﬁft ?_ﬁﬁa fﬂ& o e take,  advantage?  Upendraji  himself
: ¥ GWET W OEWg feels that these Bills cannot be im-

§'7 3T HE R T2 'ﬁ‘f’i’ ‘533 plemented before 1990 or 1991- This
qﬁ[’?‘ ar Fr geqF18  qar E Government is not going -go be there.
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(Interruptions) And, therefore, 1
have been pleading even with collea-
gues on this side that we need not
think that the whole Constitution is
going to be destroyed now and the
basic structure of the constitution is
being subverted, i am sure that it
can be rectified, whatever little da-
mage will be done. There is damage
done. I will eome to that later. How-

ever I do not regard it as subversion
structure of the Consti-
But I do think that damage
is being done, to which i will revert
But  this  certainly  distresses

My friend, Mr. Ahluwalia, who
spoke before me, was very right when
said that a Memorandum on Pan-
chayati Raj was submitted to th, Pre-
in 1975. He said that Jaya-
was a part of that, that all
members on this side were
that, including—I was sur-
find—Mr. Jyotirmoy BASU
had signed that Memoran-
was suggested that
be a  constitutional
ensure that there is
the grass roots, that
institutions are  given
sanction. This side
that that has been one
principal demand from my party not
today but since 1952. And, there-
fore, 1 found it wvery difficult. when
Bill came up and some of my
colleagues immediately reacted to it,
attacking the Bill and saying ‘'we
not support Bill, We will
the Bill' etc.—I found it
difficult to agree with that
Therefore, I am taking a different
stand—slightly  different from  them.
slightly different, mind you;
be under any wrong impression.
(Interruptions) 1 will explain. 1 will
explain thoroughly my stand.

of
to
who

prised

should

to
at

1aj

democracy
panchayati

the
ete.

I said that I am not able to share

the euphoria of that side or
extreme indignation of this side.
able to share that, though
I would certainly like to point out to
treasury benches that the indi-
gnation of this side is not aroused
simply by these two Bills. It was a
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history. You know that I differ from
many of. these parties. My Marxist
friendg and we carry on a kind of
running debate outside the House. At
the same time, I have been strongly
of the view that once the people of
West Bengal and the people of Kerala
hove elected a Government, then this
Govrnment at the Centre has n© right
whotsoever to undermine the autho-
rity given to it by the Constitution.
I do not know if Pandit Nehru or
even Mrs. Gandhi could ever con-
ceive of this idea and of these steps
that you, Government has been tak-
ing during the past year; such as the
Prime Minister going round the whole
countiy and holding meetings and
conferences  of  District = Magistrates.
It is a unique idea of Prime Minister

Rajiv Gandhi. It is this kinj of atti-
tude which you have taken towards
the nor-Congress-Governed states
and the manner in which you have
been using the high office, of Gover-
nor to bamboozle and blackmail the
non-Congress Governments which
form the backdrop of the strong in-

digna'ion of my opposition friends. It
is not re'ated only to these two Bills.
It has a long history. Therefore, you
should think ofit.

this issue of Panchayati Raj
local bodies is essentially an
of decentralisation. It 1is essen-
of power
devolution

Now,
or of
issue
tially an issue of devolution
to the people. But that
has to start from the top, not from
the middle. Decentralisation has to
start from the Centre and not from
an intermediate  circle. =~ These  are
so obvious realities. Along with these
realities. I can point out to this
House that way back in 1983 Mrs
Gandhi, taking cognizance of the fact
that certain strains were developing
between the Centre and the States
which needed to be sorted out, decid-
ed to set up a Commission of Inquiry
to examine all problems relating to
Centre-State  relations.  The  Sarkaria
Commission was set up in 1983. It
completed its work and  submitted
ity report to the Government, [ think,
in 1987. Then in 1988, prolonged dis-
cussions were held first in the Consul
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[Shri Lal K, Advani]

tative Committee of the Ministry of
Home Affairs and then in both the
Houses of Parliament. Outside  so
much has been written about it and
so much has been said about it. I
regard that report as a cautious and
conservative report. I gee nothing
radical in it. Of course, there are
several recommendations  of that- re-
port which I endorse, which I support
and about which I have spoken in this
House also. You have not implemen-
ted even one single recommendation
of that report.  That report continues
to gather dust in the shelves of the
Home Ministry.  All of a sudden, you
come to the Parliament, go to the na-
tion and say: "No, we want decentra-
lisation of power; we want devolution
of power to the people." Who
is going to believe it?
But

you think  that this is not a mat-
ter for thinking. You think that the
masses are taken away by mass pro-
paganda, media propaganda, on the
eve of the elections. They forget
everything. They forget even this
fact that after all this is a matter
which has been discussed right from
1947 when the Constitution was being
framed. This concept of panchayats
has a very hoary past. GRam Sanghs.
have references made even in  the
Ramayana and the Mahabharata and
even in, Kautilaya'i Arath Shastrc.
In the Manu Smriti there are referen-
ces to it. But in recent times, in
modern times, we have had in Gan-
dhiji a very ardent exponent of Pan-
chayatj Raj, of village republics. Dr.
Ambedkar did not agree with him.
In fact, Dr. Ambedkar made some
comments in the Constituent Assem-
bly which wer, virtually contemp-
tuous of the idea.  Maybe it is be-
cause of that that this particular idea
did not then find place in the Consti-
tution. But there were many who un-
derstood Gandhiji's views, and who ex-
pressed regrets that this was not pro-

vided for i, the Constitution. Some
prominent Members who  regretted
thi; omission were Shri K. Santha-

nam. Shri H. V.Kamath, And even
' the Chairman of the Constituent As-
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sembly, Dr. Rajendra  Prasad  felt
sorry that the Constitution did not
provide for Panchayati Raj as such."
Mr. Alladi Krishnaswamy then said
that though there is no specific pro-
vision in the Constitution it  does not
prevent the States, from taking steps.
To Quote he said: "Though the Cons-
titution does not give sufficient im-
portance to village committees, there
is nothing to prevent the Provincial
Legislatures from  constituting  the
villages as administrative units for
the discharge of various functions
vested in the State Governments."
The conception was, whatever has
been vested in the  State Govern-
ments, those functions could be allo-
cated to the local bodies'. But some
other Members pressed their point.
And the result, the upshot of  this
entire discussion was that Article 40
was introduced in the Constitution.
Article 40 is a Directive Principle. It
says that "the State shall take steps
to organise village panchayats and
endow them with such powers and
authority as may be necessary to en-
able them to function as units of self-
government." Now this Article 40 is
there in the Constitution. Why has it
not been implemented? Who is to ans-
wer for this? (Interruption) Yes, of
course, States. Except the last four
or five years, most of these 40 years,
it is the Congress Governments who

have been ruling the States. And
today when the other parties  are
there...  (Interruptions) Yes, there
were brief periods in between  also
when.there were other parties. And

I 'would say that broadly speak-
ing, the record of non-Cong-
ress Governments in the field of
local bodies is far, far superior to
that of the Congress. It is so obvious
that you cannot deny it. If T were
to go through the track 'record of the
Congress Government, [ would start
with Delhi here. The last Corpora-
tion election—this is the civic  body
he.e was held in 1983. The Corpo-
ration Act of Delhi says that elec-
tions should be held after every 4
years. S°, the elections were due in
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1987. In 1987, the election was post-
poned for one more year. In 1988,
there was a second postponement. In
1989, there was a third postponement.

(Interruptions).
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BJP is running away from the
Corporation. Anyway, [ am. pointing
out that it is your track record which
is very eloquent in thi; rega'rd. I
was, in fact, surprised to know that
out of a total of 72 Corporations in
the country today, as many as 37
stand superseded, ¢ most of them
from the  Congress States. In
Rajasthan  alone  there are 198
civic bodies. I am talking of
the urban  bodies. There are 198
civic bodies.  Out of these, 193 a're
superseded. And you imagine, for
the last several months, the Congress
Party has  been  waxing eloquent
about their concern for the decay of
local self-government institutions.
Du'ring this very period, a citizen of
Rajasthan goes to the Rajasthan High
Court, files a writ petition and suc-
ceeds in getting an order from the
High Court that for the Corporations
of Jaipur, Ajmer and some  other
municipalities,  elections  should be
' held. What does the Rajasthan Gov-
ernment do? Rajasthan Government
has gone to the court. So, the
5.00P.M. Rajasthan ~ Government has
gone to court saying that this
order should be revoked. What
is your explanation for
this?
It is, therefore, that I do not
look upon this measure as either his-
toric Or diabolical. I regard this as
hypocritical, insincere. It is pure
election gimmickry, nothing else.
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After all, this Government has a cer-
tain image. Its Prime Minister parti-
cularly has a certain image. [ do not
want to elaborate it.  One of the emi-
nent Hindi poets in the country has
written a long peom and people roar
with laughter when they listen to
that poem, how the Prime Minister
goes to study the problem of water
sca'rcity in a certain village. 1 do not
want to repeat that.  All that I want-
to say is that the image is of a Yuppie
Government and the effort of. this
Government now by bringing these
two Bills is nothing more than to
slightly correct that image, change
that image. In fact, the 'India To-
day' repotted, when its correspondent
asked the principal aide, rather an
aide to the Prime Minister, as to what
was the objective of these two parti-
cular.. Bills, he did not speak about
the health of local bodies. He simply
said our objective is to make the
Prime  Minister of India become the
Pradhan  Mantri of  Bharat. [ am
grateful to that gentleman, whoever
he is. I do not know whether he is
Mani Shankar Iyer or someone else.
But he has candidly put it, the pur-
pose is image correction. There is

absolutely nothing more. Otherwise,
the Bills would not have been drafted
in such haste. I can not understand
how any draftsman in the Law could
approve such Bills. Here is the lea-
der of the House, a person who has
been the Law Minister earlier. Could
you conceive of such a  Constitution
amendment?  How is it: that you have
in it details like ward committee and
zonal committee, what should be the
nagarpalika population, and  nagar
panchayat population etc.  Population
will go on varying from year to year,
from decade to decade. So, every
time you will have to come back to
Parliament for an amendment of the
Constitution. It is something as, ab-
surd as if the Constituent Assembly
had decided to incorporate the . Re-
presentation of. the Peoples Acts in
" the Constitution. It is just not done.
1 No one who knows law and drafting
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and legislation would make the Bills
as claborate as this. He would only

provide the essential details. These
are the essential details, essential
attributes of what we think should

be the composition of the local self
Government or local self bodies. So
far as my party is concerned, we
feave always been of the view that

it was a lapse on the part of the
Constituent Assembly not to give
local self Government  recognition

an<j sanction. And, therefore, the mo-
ment this was proposed, we said, we
are in favour. We have have all
mlong been saying that just as it is
provided in the Constitution
that Assembly elections should
be held every  five  years, the
Lok Sabha elections should be held
every five years, similarly it should
be provided in the Constitution that
this shoud be the periodicity of elec-
tions to local bodies. And if you had
provided this much, there would have
been no quarrel with it at all; no
quarrel with it. And, then further-
more, as | said earlier because of the
suspicion that you have generated in
the minds of the non-Congress Gov-
ernments over a period of time, the
moment you mention Governor, you'r
motives become suspect. Bhajan Lai
has said very rightly that Governor
means Governor as advised by the
Council of Ministers.  But how many
times have We seen Governors acting
on their own, absolutely on their own,
as if they have nothing to do with
the Council of Ministers there? We
have seen Governors criticising Chief
Ministers. Could it. he conceives  til'
five or six years back? It is during
the last five years that We have those
situations ... (Interrupticms). .. .Two
wrongs do not make a right
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SHRI LAL K. ADVANI: I am de-
finitely of the view, Mr. Vice-Chair-

man, that if there had bean
a greater thought given to
this, if there had been con-

sultation with the opposition on this,
it may not have been an issue at all;
There would have been some give and
take. But obviously because you did
not want to do anything but election
gimmickry, you did not consult the
opposition.

SHRI P. N. SUKUL (Uttar Pra-
desh):): Your Chief Ministers did
not participate.

SHRI LAL K. ADVANI: & =yadr
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et ...

That you should create a situation in

which the Chief Ministers do not trust
you, and all the Chief Ministers, who
do not belong to your party.

Mr. Vice-Chairman, as I have said
a sharp divide and a sharp schism has
been created between the ruling party
and the opposition on this issue. Two
or three factors are responsible. One
is the manner in which the ruling
party in New Delhi has been dealing
with the various non-Congress gov-
ernments in the States. Number
two, as I said, the institution of Go-
vernor; the misuse that has been
made of that. Even the Sarkaria
Commission report says don't appoint
a Congressman as Governor of non-
Congress States, and you proceed to
do that right at that very time when
the report is with you. Number three,
which 1 regrd) equallv important is
the level of political dialogue and com-
munication between the ruling party
and the opposition. How steeply it
has descended ? How much you have
stooped! This mornings uproar in
the House was a reaction to that
depth to which you have sunk. After
all, we cannot conceive of a sitaution
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in India where the nation would be
benefited and the nation would move
forward if the Prme Minister calls
political opponents traitors, or even
if the opposition calls the Prime Mi-
nister a traitor. I deplore that too.
I would not use any word like traitor
or treason against my political oppo-
nents. I am strongly opposed to that.
Therefore, it has pained me when the
word traitor' or treason is bandied
about in this House in a casual man-
ner. 1,
ag TaRr sgar ¢,
3¢ ITF IRA , NI I |
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s I have said I deplore the use of
this word from any side, either side,
but the responsibility for maintaining
a high level of political dialogue, even
a high level of political controversy,-
rests upon the ruling party. This you
must never forget. And if the drop "
in that level starts on 15th August,
and at the level of the Prime Minis-
ter, then there is no knowing as to
how low We all are likely to sink.
No one will be safe from that I felt
sorry about the manner in which this
morning every Minister of the Gov-
ernment stood up to defend whatever
had been said yesterday, when all
wanted to engage us in a debate.
You should understand that you are
not doing any good either to the Pri-
me Minister or any good to the coun-
try. 1 wish there were some in the
party who could have told the Prime
Minister yesterday

wrest oy mar @ et srige K

You Should not have said it' — .

SHRI PAHVATHANENI
DRA: They will lose their job.

UPEN-

SHRT LAL K. ADVANI: First time,
the whole country was shocked ---------
(Interruptions)... when two years
back at the Boat Club, the Prime
Minister used the words:
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SHRI ANAND SHARMA: Would
you yield for a moment?

SHRI LAI, K. ADVANI: I am not
yielding. Let me complete. (Inter.
rupticms) 1 am not yielding. All that
I am saying is that, She level of poli-
tical controversy, the level of politi-
cal communion, the level of political
communication, should be high and
everyone of us shoud be cautions
about it, should be scrupulous about it.
Otherwise, we will hurt democracy.

One last word I want to say about
the Bills is that,, 1 have received a
letter from the National Society for
Equal Opportunities to the Handicap-
ped. 1 am referring to this small
detail, only as an illustration. The
Society has written to me strongly
opposing the inclusion in the pro-
posed Eleventh Schedule of item 26.
Item 26 reads: 'Social welfare in-
cluding the welfare of handicapped
and mentally retarded. The person
who has written to me is retired and
he belongs to this category. This So-
ciety is a very respectable Society,
representing this class, representing
their problems. They .say 'What Is
it that is being done Has this matter
been property considered? You are
delegating this to the panchayats or
to the local bodies when even the
State Governments are not abl* to
do justice to this task.! His demand
is that this subject should be pieced
on the Concurrent List. He has men-
tioned in his letter that there was a
Committee, the Baharul Islam Com-
mittee, which, perhaps, went into
this matter and had recommended
that this should be placed in the Con-
current List. Now, at this point of
time, because I do not have the de-
tails. I am not in a -position to com-
ment upon it. All that I am saying
is that, hasty legislation of this kind
may affect so many sections of the
society adversely and, therefore, it is
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all the more necessary that there
should be no hasty legislation on mat-
ters of this kind. ¢ 1 wunderstand, this
Society its representative, also called
on the Prime Minister and explained
to him that this was the problem and
he advised him to meet Shrimati
Rajendra Kumari Bajpai who is the
Welfare Minister. 1 am referring to
this only an illustration.

In conclusion, I would say that my
own view, as [ have already explained
and my party's view, has been that
the local bodies should have Consti-
tutional  recognition. My view has
been that provision for regulating the
elections to the local bodies should
be incorporated in the Constitution
because, if it is- not incorporated in
the Constitution, may be the non-
Congress Governments hold them re-
gularly, but the Congress Govem-
menfts are not going to hold them
regularly. (Interruptions) 1 appre-
ciate your view that this step had to
he taken mainly because of the sins
of the Congress Governments. 1 ap-
preciate that.

Ag a test of your earnestness, of
your sincerity, of your bona fides, I
urge upon three things. Firstly, we
have  proposed certain amendments
which are innocuous and which do
not detract from the basic concept of
democracy at the grassroots and in
regard to some of which, I think,
Bhajan Lalji should have absolutely
no objection to 'replacing the word
'Governor' by the words 'State Gov-
ernment'. There are other amend-
ments also. There have been very
carefully chosen, on which all of us
are agree, and I would say that if you
are really sincere about Panchayati
Raj and you are not con-
cerned  about  scoring an  elec-
tion point, riot concerned about elec-
tion gimmickry, you should have no
hesitation in accepting all our amend-
ments. This is the first' test.

The second test is.. (Interruptions)
Sarkarla ~ Commission. If you are
really- sincere about decentralisation,
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aoout devolution of power, this devo-
lution of power, as I said, cannot
start from the middle. It should
mstart-from the top and the Sarkaria
recommendations you must imple-
ment.

Thirdly, if you are not willing to
accept either of these two courses,
my suggestion is thig I would like to
point out that at the moment, we are
discussing not merely the motion
moved by the Prime Minister but we
are also discussing the motion moved
by my colleague, Shri Satya Prakash
Malaviya for referring the Bills to a
Select Committee of the House. My
suggestion is that, if the Government
is arnest, if the Government is sin-
cere and all that it is keen about is
to ensure that there is a healthy local
Belf-Government set-up in the coun-
try then it should have no hesitation
in accepting the proposal of Shri
Satya Prakash Malaviya. Of course,
I am sure Shri Malaviya would
be willing to change the names, in-
clude the Congress names also if they
agree to that and let this House
create a precedent that a select Com-
mittee of this House has been created
for a positive. Constructive purpose.
That select Committee could be asked
to report within a fortnight or if the
Government is thinking, as [ Hear,
to meet again for a short session in
October to deal with the issues of
Karnataka and Punjab by the begin-
ning of that session. The Select Com-
mittee could complete its work so
that a unanimous decision about pan-
chayati raj institutions could be taken,
in this House. I would say, that
would be remarkable not only for the
Congress party here but it would be
a rema'rkable achievement for the
Rajya Sabha as a whole. A sharply
divided country arid a sharply divi-
ded nation have been brought toge-
ther on a Question on which there is
really no difference of principle.
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SHRI VISHVIIT P. SINGH; (Mr.
Vice-Chairman, Sir, I am grateful to
my colleague Mr, Advani who at. the
end of his speech said that
there were mno serious differences
in thinking about these Consti-
tutional Amendment Bills between
the Members of the Governmnt side
and the Opposition, sir, there are
two or three things which he has said
and to which I would like to reply-
before I go on to give my speech,

Mr. Advani has said that it is the
Congress-ruled  States  where  elec-
tions have not taken place, it is the
Congress-ruled States which are the
greatest defaulters in this matter. I
would like to reiterate here that my
Prime Minister, my leader Shri Rajiv
Gandhi, has himself said exactly the
same thing. H. has said it himself,
he has said that we are also to blame,
our States also have 'not conducted
these elections. The reasons
why  they have  notcon-
ductd the elections, I will come to
them later, but the measure has been
brought keeping in view all the
States. There is as much opposition
from our own States as is there from
(the opposition-ruled States. Don't
think that power is given away so
easily. I would like to tell you that
from the independence Day till-
today we have been talking about
the stability of this country and at-
tributing much of the stability to the
steel frame of the bureacracy, saying
that it is the steel frame of the
bureaucracy, which is the le-
gacy of the British rule which
has kept the country together. There
is no doubt that we have a very func-
tional, efficient bureacracy which has
stood the test of time, but let us not
forget that this bureaucracy has gone
along with us only because it has
suited it to do so. Wherever there
has been a measure which has eroded
its rower, it has not gone with us.
Real progress, real development and
real reform can only be there if there
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is participation of the people. If the
participation of the people is not
there, ,it cannot be done. When we
tried to bring in the land reform th-
rough the ceiling laws, it was the
bureaucracy which stopped it. Every
single Act in this country has a clausa
which says that such transfers will
be considered genuine which have
been proved genuine to the satis-
faction of the Ceiling Officer. And
who is the Ceiling officer? The Dist-
rict Collector, the District’ Magistrate
is the Ceiling Officer. And that is the
main reason why land reforms have
not been properly implmented till
today.

Similarly, when we tried to bring
in other kinds of reforms—for exam-
ple the ‘'garibi hatao' slogan which
we had given, after which we wanted
to bring in the anti-poverty program-
mes—we were stymied by the burea-
ucracy. They did not want to give
up their  powers. The backlog of
allocations in the banks for the anti-
poverty programmes reached such a
high level that finally under the or-
ders of late Prime Ministe'r Indira
Gandhi, we had to have mass loan
melas to be able to distribute that
money.  Mr. Vice-Chairman. [ shall
be grateful if I have less interrup-
tion. Every single 'reform that we
tried to bring in has been stopped by
the vested interests in this country.
The patwari at the lower level, the
thanadar at the lower level is still
exploitative of our people. I own
land and even as a Member of Par-
liament I have to give in to the de-
mand of my patwari if I want even a

small copy of my jamabandi. That
is the situation today. The poor
villager living in the village is ex-

ploited by the thanadar, by the police.
The brutalisation at the  lower level
is of a type which you cannot ima-
gine. The fact is that the colonial
rule is alive and well in India. It is
still there 42 years after Tndepedence
The fact is that the exploitation of
the masses by the vested interests is
still there at the lower level, india
is stil governed by a colonial adminis-
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trative system. The eyes and ears of
the Government are still the DC and
the SP. This is about the only demo-
cratic country in the world which
is still governed by the colonial sys-
tem.

SHRI V. GOPALSAMY (Tamil
Nadu) :m What have you been doing all
these years?

SHRI VISHVIJIT P. SINGH; 1 will

just come to that if you hear me pa-
tiently, Mr. Gopalsamy. Feudalism
was  sought to be
removed.
It has been removed. We have got
rid of princes , we have got rid of
zamindars and talukdars. But what
have we replaced them with? They
have been replaced by exploitation of
the vested interests, the vested in-
terests which  perpetuate  themselves
by suborning the system itself. Be-
nefits meant for the weaker sections
are hijacked by them. They warn
every thing for themselves. They do
not want to give up their powers. The
weaker sections , with less education
and less resources, are not able to
help themselves and those few who
manage to help themselves are not
in a position to help others around
them. And even the ones who are
able to, ,have become a cart of the
vested interests themselves.

Rural labour has not been organis-
ed by any party, including our party,
including the  Communists.  Every
body wants to organise urban labour.
But rural labour., the vast work force
which is really exploited has not
been organised. No real rights are
enjoyed by the people at the lower
level. I would like to quote from
"Occasional Papers" published by the
Ministry of Rural Development in
1988:

[The Vice-Chairman
Desai) in the Chair]

"In view of the essential conflict
of interest between various seg-
ments of society, the programmes
essentially aiming at redistributive
justice and  target group-oriented

(Shri Jagesh

development are not likely to en-
thuse those who stand to lose  as

a result of implementation of these
vrogrammes. In  fact, they are

more' likely to subvert them.

The social conditioning of ‘'people'
whose participation is being sou-
ght is essentially characterised by
certain  crippling disabilities ~ which
sand in the way of their active
participation  in  the  programmes.
These persons are economically po-
or, assetless, placed at lower rungs
of society. In spite of their nu-
merical strength, they are powerless
and are subjected to social and
political control by those who
benefit from their weak positions.
These persons also are generally
ignorant, largely illiterate, without
ability to anticipate their own prob-
lems, grievances and views. Because
of these features, they are highly
vulnerable to manipulationsby
more resourceful and powerful sec-
tions of society and are even made
to work against their own interests.

.Centuries of exploitations and
dehumanising experiences have
built a culture of social inferiority
around them.

There  continues to be  inherent
hestitation on the part of bureauc-
racy generally towards any program-
me for making the people more
aware, conscious and aserting
Therefore, wherever such  schemes
have been implemented even with
limited  objectives, their  objectives
have got diluted in the process of
implementation by the suspicion of
bureacuracy..."

Sir, the gap between the intention
of the Government and implementa-
tion has grown. The twin enemies
of inefficiency and corruption have
raised their ugly head and have seen
to it that whatever development
programme we bring in does not
become effective.

My colleague, Mr. Ahluwalia, just
now quoted the leprosy programme.
I would like to say, Sir, that at the
best of times the delivery rate  is
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below 50 per cent. We are in a
situation where, no matter what the
allocation we do, we 'find ourselves in
a bind. Schemes are meant for the
same target group—different kinds of
schemes-but many agencies are there.
Each time a new scheme is announc-
ed, the bureaucracy creates clones of
itself and more and more officers
get involved, more and more agencies
get involved, more seats are allocat-
ed, more offices are allocated and
what happens is, the delivery rate
goes down each time. Why we have
merged the present Jawahar Rozgar
Yojana with the RLEGP and NREP
has been because of this reason, to
try and create one agency which will
take over this whole scheme and get
rid of the excess weight which we
have to carry along all the time.
Whatever little, finally, is filtered
through is negated by the corruption
—the corruption in the system, the
corruption not just of the officers but
the corruption in the system itself.

I would like to mention to you, Sir,
that ~many times in this House when
we have  been discussing rural deve-
lopment we have talked cf bank loans
which have been taken in fictitious
names and finally it is found that the
actual applicants for the loans never
got the money. We have talked of
subsides which are eaten away by
middlemen in between. The  Prime
Minister himself has mentioned this
in his speech. Subsidies meant for
the weaker sections are eaten away
by middlemen. This is which is
sought to be curbed. Now pressures
are built up, pressures which are
social, which are economic, which
are political, for a change in this sys-
tem. No system is ever perfect in
a static form. Every system has to
evolve. Evolution is not the prero-
gative of nature alone. Man has to
evolve, political systems have to ev-
olve. We, Sir , have been stuck with
the same system. Today we talk of
the decay of our institutions. We talk
of the log-jam in the courts, of the
cases which are pending in the courts
which are not taking decisions. We
talk of the decay of administration.

[ 16 AUG. 1989 ]
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of the quality of administration. We
talk of the black economy when
there is , large amount of money
which is officially recognised as part
of the black money. We talk of
our legislatures. There are people
her, who talk of the low standard
of the delates in Parliament, talk
of the low standard of the debate in
the State Legislatures. Why this
decay? Because our systems have
not evolved, our systems are outmod-
ed. They arc unresponsive to the
needs of the people, they are unres-
ponsive to the needs of the hour. In
this connection, Sir, I would like
quote the lon Prime Minister. Speak-ing
at the Conference of the Chi-?
Ministers on 7-7-1989, he said:

"Models evolved elsewhere were
transposed to thig country. There
were models designed for imperial
preferences and imperial prejudices,
imperial cares and imperial com-
pulsions, the colonial bureaucracy,
the colonial military, the colonial
merchants and their feudal culture.
We are now engaged in enshrining
in the Constitution Mahatma Gan-
dhi's vision of democracy in the
village as the foundation on which
to erect the superstructure of demo-
cracy."

This is the hon. Prime Minister, it
is these models which needs to be
changed. This is an answer to all
of you. Mr. Gopalsamy, please hear
this. It is not a coincidence that
the first post-colonial, post-feudal lea-
der of independent India is bringing?
in these changes because he is getting,
rid of the colonial and the feudal
system He is not a part of the sys-.
tem.

I have said, Sir, before that India
is the only democratic country in
the world which does not guarantee a
local government at the lower level.
The avenues of power in this country
are limited. Vested interests get
created I would like to give an
example. If a politician  evolves
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through a natural process of leader-
ship selection in a district, what
avenues does he have for advance-
ment? His avenues are either the
State Legislature or the Central Par-
liament. There is a bottleneck, and
he cannot break into that bottleneck.
If he is not adopted as a candidate
by, any political party, what does he
do? He sets about creating! a consti-
tuency for himself. How does he
go about creating a constituency for
himself? By taking an extreme
posture, by taking on the garb of
extremism, by taking on the garb of
regionalism, by taking on the garb of
communalism, toy raking up issues
which he rakes up for his own self-
ish ends without realising what con-
sequences they will have, .without
understanding what long-term effect
it will have on the nation. HE does
not: care. He is only interested in
entering into the system in some way
or the other. It is that we have to
guard against, We have to provide
fo, him an avenue at th. lower le-
vel. We have to provide for him a
forum at the lower level.

Sir panchayati raj is the only solu-
tion to this whole thing. On the
same energy I can go further even
on the planning perspective. ' 1 will
come to that a little later. You need
panchayati raj. There has been a
lot of criticism of the Bill. Other
speakers have also spoken. I say
it is totally unjustified. This is a
purely enabling legislation. Much
criticism was handled by my collea-
gue, Mrs.. Natarajan, the other day.
She lucidly pointed out that there are-
no provisions in this Bill which give
any powers to the Centre. The power
is being taken away from the States
and being devolved downwards. Their
fair is that the public will force them
to give more and more powers. That
is what they are frightened of. They
are not frightened of the Centre. They
are frightened of the people them-
selves. It is that fear which is get-
ting transkutd here. The planning
imperative, as [ mentioned before,
and a, Madam Natarajan and the hon.

Minister, Mis. Kidwai said the other
day, ,row will take place at the
lower level. We have seen plans
which have fecne away plans which
have teen made in Delhi and State
capitals. It is now time that the
people took charge of their own
destiry. Once again I would like to
quote the Prime Minister giving the
same speech:

"We are amending the Constitu-
tion not because we wish to infringe
Slates' rights, but because local
self-Governments require the same
constitutional sanctity as the Con-
stitution assures to the Union Par-
liament and to the State Assemblies.
This is not a dispute over Centre's
jurisdiction and the rights of the
States as is sought to be made out
in certain quarters. The opposi-
tion to guarantee power to the peo-
ple is being dressed up in bogus
constitutional arguments. This is
not an issue for confrontation bet-
ween the Centre and the States;
this is ah issue for confrontation
between the people and the vested
interests. This is an issue between
our commitment to power to the
people and the determination of the
feudal and capitalist interests to re-
tain their power."

My anticipation is that eventually
Panchayati Raj will evolve. Today we
are giving it a limited list of sub-
jects. There are countries in the
world —

I hope you are not looking at mo
with impatience.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): I am finding out
the time you have taken.

SHRI VISHVIIT P. SINGH: I will
take a little longer.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Another ten minu-
tes.

SHRI VISHVIJIT P. SINGH:. An-
other five minutes would be enough.

Today we are planning to give a
limited list of subjects to Panchayati



149 Ref. to Independence [16 AUG.
150
Raj. There has been an  amend-

ment suggested by the Opposition. I
have gone through the list of amend-
ments. There has been an amend,
ment suggested by the Opposition that
even judicial powers should be given
to the Panchayati Raj institutions. [
anticipate eventually in the future
even in regard to these subjects the
people will take the powers in their
own hands/ They will take up their
own destiny in their own hands not
only to th. extent of judicial powers,
but even to the extent of law and or-

der and administration. Believe me,
this is what the Opposition is af-
raid of. They are aware of it.

They are intelligent enough to under-
stand that this is a movement which
once started canntot (be stopped. It
carries within it its own momentum
and its own imperatives, just like
when we got in the Panchayati Raj for
the rural areas, the imperatives of
the urban areas were also there and
we have to recognise them. Similar-
ly 1 say that eventually the impera-
tives and aspirations of the people, the
imperatives  of maturity will dawn
on them. Today there are people
who say that there is more corruption
at the grass-root levels than there
is anywhere else. That is why we
are wanting Panchayati Raj to get
rid of corruption. They say there
is immaturity, there is lack of edu-
cation. It was Winston Churchill
who said: "Don't give India indepen-
dence because its people are incap-
able of ruling themselves." But 1
say we have proved to the world that
we are capable * of being a vibrant
and strong democracy. That is why
I say there is no reason why the hu-
mblest amongst us should not over a
period of time evolve to that matu-
rity of statesmanship when they can
actually look after their own destiny

and when they can plan their own
future and when they can see their
own future. I would like to quote
from the hon. Prime Minister once

again speaking at the same confer-

ence, he said, I quote:
".  .democracy cannot long survive

paternalistic models of  economic
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growth. A  vibrant democracy de-
mands participatory growth. We are
making decisions regarding what is
good for the people at levels far

removed from  the people. We
are then implementing these plans
through a machinery that 1is alien

to the people's will. This has led
to a peculiar psychological and
sociological syndrome in which the
people believe that they have a
right to development but not a
responsibility  for  development. The
assertion of a right without a re-
cognition of the corresponding res-
posibility translates into unreal
expectations, unrelated to real con-
straints of resources, unrelated to
the inescapable need to make choi-
ces between alternative uses, un-
related to the imperative of raising
resources, deploying  them intelli-
gently among competing needs, and
phasing the fulfilment of expecta-
tions according to  sensibly  per-
ceived priorities.

It is by no means the people's
fault that this, sense of responsibili-
ty for their own well-being, prog-
ress and growth has not percolated
to the grassroots. The fault lies
with us in that neither democracy
nor the devolution of power nor
the assignment of  responsibilities
lias been assured or -effectively un-
dertaken at the cutting-edge where
the people and the administration
meet. This we propose to rectify."

(THE DEPUTY CHAIRMAN in the
Chair).

Thank you, Madam.

REFERENCE TO- INDEPENDENCE
DAY SPEECH BY THE PRIME MIN-
ISTER

SHRI GURUDAS DAS
(West Bengal): Is there a statement?

THE DEPUTY CHAIRMAN: Let
me find out. It is quarter to six
and hardly there are any Members
who wanted to discuss it. We are
in the midst of discussion of two
important Bills.  If the House so

GUPTA



